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Order

The Administrator of the Respondent cotrpany has fiied the instanr
116/pB/2016) for extens on oftime for hodng the AGr.4 by one month,

2, h v ew of the poviion of Sectof 96 and section 1OO(1) of the compante Act, 2013, t
has been pointed outthat the AGI4 s required to be hed within a period of nine fronths from
the date or cosing of the ntst financalyear of Se coopany and i. any otherGe, widrin a
perod or s x months, from the date of closing of dre financial year. The annuataccount are
req! ren to be adopted by shareholdere within a period of six months or in extended Ume. The
due date for holding oi AGM is 3oLh sept€mber, 2016. nhasaiebeei ponten olt thar on
account ofvarious difficulties and circumsrafcs, AGM cou d not be hetd n accorlance wth the
schedule and turther time s prayed.

3. I. vew the above, we alow the apptcaton and extend toe by sr weeks for the
Administrator to hod the AGll

The applcduo. stands disposed of.
Administrator at the ear iest posslble.

A copy of the oder be ent to the learned
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